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THE ANDI-IRA P2ADESH COURT FEES AND JUKTS 
VALUATION (AMEND?dENT) ACT, 1992. * 

AD Act further fo amnn-l the Iindhra pradwh Coart Feea i ad  S d b  
Valuation Act, 195S. 

BE it enactcd by thc hgidative Assembly of the State of Andht2 
Pradesh in the Fnrly-third Yea1 of the Rcpublic of India as folLowa :- 

I.-Slrort lifle and Commncemcnt. ( I )  This Act mLy bc c a i l d  
the Andhra Pradesh Court W c s  and Suits Valuation (Amendment 
Act. ! 992. 

(2) It shall bz dccmzd to  have come into force with effect from the 
1st May, 1992. 

2. Bnlendment of S e c i f o ~ ~  67,-Ac& VII OS 1.956. In the Andqra 
Pradcsh Court Fzes and Suits Valuation Act, 1956, in section 67, aftcr 
clause (XV), the following clause shall bc added, namcly :- 

(xv i )  Plaints, memorandum of appeal, aI1 types of peiitions and 
. 

applications, memorandum of appearancz and vakalatnamas fled by the 
I State Governincnt or i t s  larrrye~s bcfo~c any court, tribunal or other 

authority , 

3. Repeal of ordi~tance 7 of 1992.-The Andhra Pradesh Cow* feos 
I and snits valaations (Anendmcnt) ordin..nce, 1992.i.; hereby 

repeated. 
* R a i v e d  the asEtrll or th: Governor on the 27th Septembs 1992 Rrr atateluent 
of objxts nnd Reamnl P l a ~  Sce thc A~~dltra Prudesh Gmcifc, Extmnrdinsry datd 
the Ist a p t  1992 Part-IV-A at pa% 3 



ANDHRA PRADESH ACTS, ORDINANCES AND 
REGULATIONS, Etc. 

The following A c t  of the Andhra 
Pradesh Legislative Assembly received 
the assent of t h e  Governor on t h e  22nd 
A p r i l ,  2001 and the said assent is here- 
by first p u b l i s h e d  ' on the 25th A p r i l ,  
2 0 0 1  in. t h e  Ardhra ~rades-h  G a z e t t e  for 
g e n e r a l  i n fo rma t ion : -  

ACT Wo. 20 OF 2001. 

AN ACT FURTHER TO AMEND THE ANDHRA 
- PRADESH COURT FEES AND SUITS VALUA- 

T I O N  ACT, 1956. 

Be it enacted by the Legislative 
Assembly of t h e  State of Andhra Pradesh 
in the Fi f ty - second  Year of t h e  R e p u b l i c  
of I n d i a  as follows:-  

1. ( 1 )   his A c t  xay be c a l l e d  t h e  shodtitleand 
Andhra Pradesh Court Fees and S u i t s  m-nmenarnent. 
Valuation (~mendrnent )  A c t .  2001. 

(2) It s h a l l -  come into force on 
such date  as  t h e  S t a t e  Government may, 
by notification, in t h e  Andhra Pradesh 
G a z e t t e ,  appoint.  

2. In the Andhra Praaesh Court Fees Amendmentor 
and Suits Valuation A c t ,  1956, in Sche- Schedurel' A d  VI1 of 1956 
dule 11, in article 10, against item ( g ) ,  - 
i n  column ( 3 ) ,  f o r  t h e  e x i s t i n g  rate of 
proper fee, t h e  following s h a l l  be sub- . 

s t i t u t e d  , namely :  - 

" f i f t y  rupees" - 
K . G . SHANKAR , 

Secretary to Government, 
Legislative A z f a i r s  & Just ice  tFACl 

Law Depar tment .  

1911  



STATEMENT OF OBJECTS AND REASONS 

In view of the rapid i n f l a t i o n  fn 
the r e c e n t  past and r e d u c t ~ o n  in va lue  
of rupee, it. is proposed to enhance the 
fee for attestation of documents intended 
to be used outside India from Re. 1/- .to 
Rs. 50 f -  per original certificate under 
article lO(g) o f  ,Schedule I1 of Andhra 
Pradesh F e e s  and Suits Valuation Act, 
1956. 

F u r t h e r  t h e  Government is receiving 
about 70-80 certificate through 25-30 
applications every day. If the fee is'? 
increased for each certificate for attes- 
tation of documents, the submission of 
unnecessary certificates'for a t t e s t a t i o n  
can be r,educed and revenue will be 
increased to the exhequer from Re. 1/- 
to Rs. 50/-. 

Government have, therefore deci-ded 
to amend article lO(g) of Schedule-If-of 
the Andhra Pradesh C o u r t  Fees and su i t s  
Valuation A c t ,  1956; enhancing the fees 
of attestation of private documents 
intended to be used wt$de  India from 
Re. 1/- to Rs. SO/- as recommended by 
the Inspector General o f  R e g i s t r a t i o n  
and Stamps of Andhra Pradeah, accepted 
by the ~egistrar, High C o u r t  of Andhra- 
Pradesh and also as agreed by the Mini- 
s t r y  of, Home Affairs,  &overnment of 
India, New Delhi. 

The Bill seeks to g ive  effect to.ther 
above decision. 

P. CHANDRA SgKHAR, 
Minister f ~ r  Law and 

Courts. 



[1]

ACT No. 22 OF 2005.

AN ACT FURTHER TO AMEND THE ANDHRA
PRADESH COURT FEES AND SUITS VALUATION
ACT, 1956.

Be it enacted by the Legislative Assembly of the State
of Andhra Pradesh in the Fifty-sixth Year of the Republic of
India as follows:-

A. 244-1

1. (1) This Act may be called the Andhra Pradesh
Court Fees and Suits Valuation (Amendment) Act, 2005.

(2) It extends to the whole of the State of Andhra
Pradesh.

(3) It shall be deemed to have come into force with
effect on and from the 16th August, 2005.

2. In the Andhra Pradesh Court Fees and Suits
Valuation Act, 1956, after section 66, the following new
section shall be inserted, namely:-

 “Refund of 66-A. Where the Court refers the parties to
     fee. the suit to any one of the mode of settlement
of dispute referred to in section 89 of the Code of Civil
procedure, 1908 the plaintiff shall be entitled to a certificate
from the Court authorizing him to receive back from the
Collector, the full amount of the fee paid in respect of such
plaint.”.

3. The Andhra Pradesh Court Fees and Suits
valuation (Amendment) Ordinance, 2005 is here by
repealed.

Short
title,
extent
and
commen-
cement.

Insertion
of new
section
66-A,
Act VII of
1956.

Central
Act 5 of
1908.

Repeal of
Ordinance
18 of
2005.

The following Act of the Andhra Pradesh Legislative
Assembly received the assent of the Governor on the  24th
October, 2005 and the said assent is hereby first published
on the 26th October, 2005 in the Andhra Pradesh Gazette
for general information:-

T. MADAN MOHAN REDDY,
Secretary to Government,

Legislative Affairs & Justice,
Law Department.

Registered No. HSE/49                              [Price : Rs. 0-15 Paise.
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